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FT.T. 1488(37).—F21T TTFT ¥ aferfrm 1989 (Fefaa srfafaw 2008) (R zo# za%
TETA 3h ATATHIR FgT TAT §) sl 91T 20(F) FT ITITT (1) F AT =T % TSI STETLTT AT ]
gue 3 IT-GUE (i) H THIAGT AT GLH & I GAG (A e Toq Tid af=n e dame) &t
ATE=AT T=AT-4701 , TaATH 24 TaFea< 2025 H THIAT AT ALHT F < HATAT (TFSH e Tod T
rf<h FfAe wrare) it stteEer | fafde g i 7ex geo a7 % T S § 999 wed gEar 262
F Faot ¥d araw ot Awtor afersET F Aoares % o araea g UHT S #7 oSl w6 anerT di
HTOOT Y TS o |

Y, I ATATT T grr 20(F) HiT IT-GTT (4) F el ST 0= 9= § 7 Bl 9rar &
AT T I e & =276 07/11/2025 F7 T2 ST qI0T F THE TF SEH9 A Sear § G
07/11/2025 T TeTiAq T 3T § | ST Teq| Srieranry 1 Tt o =i &7 FIS oeT 9T T2i gol &
ST FeAHT TITAFRTET I SATAIHT AT gT 20(F) AT IT-eTT (1) F SATHELT § AIAT IS g TLHL Hl
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|9 &1 8 | ¥ §ATed O Heg od (T afeh e drare ) S A= G 6 weadr 2025 7
Feal T LR, T ATATIH, 1989 (Yo "It Afta=ad 2008) F IT-&T 2 F @ 7(F) g T&T
oTfRFT T TANT F2d g T ATAAT F T § TR GG 22 HE 2025 & AqEAARIT Afarwrr
e e TEE @ S #§ @ Yo aRAsEr G - 97 g9 § T 999 wed 7Eid 262 F
Faof ST T T HHT7 e TRASET F fordr a9 et & =9 & yrfdga Frar w2 |

AT: AT Fra 1T TCHTT, TT TTIEHRTT T 36 O 9T B 9¢ 3% 3o st 1989 it &mr 20(3)
FT IT-8TT (1) BT T&T ARRAT T TR T g4 A AT Fal g T 208 Iumeag o= 8 fadifes
T qaTeh TS & (o0 Sitoid H &0 A= 6T @7 | 3T 98 & Feaid a3aTe 36 AT« ae 6l
AT 20() T STATRT (2) * ATELI H T A0 FTAT & 3 50 ATAg=er F o § GO g I
THY TG AqEAT # fAfAfde sfa a+df fAeermr & g g F=ia a3 § quiaar [fea gr siosft |

ALAT

HEATLT T § UL hleh AT 262 % 98 Yod AT (691 [MH107 TRATSHET & o7 STTeRrgor
FT ST ATAT HEAAT Figd AT HEAAT Tgd G T gterd foawo |

T : gReATEsT 7.8.9.06 T : A SUEve-qi=l IECIERNp )
- Gl
ﬁg i %1 =t GO AT %ﬁ% %ﬁ% FRasar | @
Tafda G
TSI TR FaT fAdTE wiRT gury ey
1 | I fode wie gaq aieg ¢ e 36/2/2 0.607 0.054 Foqgw | e
SR
2 T 9708 3o STHAT UTUR 36/2/1 0.700 0.060 Fo BIE]
gt qroe [ gefter aroe TEerr fre=r
3 3% 2 N— 36/2/3 1.214 0.110 Tﬁ%ﬁf -
4 | i T=H T =H A1RA 36/1/1/1/1/2 1.214 0.037 Foafaa | [T
I9E 7% IF FAY g meae by,
5 S 5 36/1/5 0.914 0.080 it af it
Tgmars Bo 0.099 geftar ars weftar
6 aTE 2o 0.48 4o A 36/1/6/1 0.309 0.026 it af it
7 IATRIg T TATHT TH1E AGea™ 36/1/6/2 0.303 0.026 Fo g+ it
8 | FHLATH T AATHT THTE ATRTATT 36/1/6/3 0.303 0.026 Fo o IGIEE]
e 7w (Fe f67) Aeee [E
9 S — a 36/1/7 0.918 0.080 it af -
Teoe @i faar geme &t o amasT
10 67/1/1 0.425 0.017 .
T Foafw |
11 | oot ofer 3a= Rz s 67/1/2/1 2.388 0.103 Fuayr | R
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12 | offerTeet ofa Fga [{g o197 68 0.125 0.015 Fo IGIEE]
13 | fOq Tad O A4 FAW T4 36/1/2 1.376 0.010 Fio i e
14 | frqer 36/1/3 1.376 0-005
qAad T d4rx HTL T4 37 .
Foqafr | fEtEa
T A THaT - 1217280 | 0.649 go
[*T. §. WCR-BPL 0 GSU (GSMS)/03/2026/262]]
AT Faedt, T TRASHT TaeFw /ATt ot
MINISTRY OF RAILWAYS

[West Central Railway (Gati Shakti Unit) Bhopal]
NOTIFICATION

Bhopal, the 18th March, 2026

S.0. 1488(E).—The Central Government, under sub-section (1) of Section 20(A) of the Railways Act,
1989 (Amended Act 2008) (hereinafter referred to as “the said Act”), hereby, announces its intention to acquire the
land specified in the notification of the Ministry of Railways, Government of India (West Central Railway, Gati
Shakti Unit, Bhopal), published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii),
Notification No0.4701 dated 24th October 2025.The land specified in the said notification is required for the
execution of the Railway Overbridge Construction Project in place of Level Crossing No. 262 in Raisen District,

Madhya Pradesh, and the announcement was made regarding the intention to acquire such land.

I n accordance with sub-section (4) of Section 20(A) of the said Act, the notification was published in local
newspapers, namely in the Hindi language newspaper Dainik Bhaskar on 07/11/2025 and in the English language
newspaper Times of India on 07/11/2025. No objections have been received by the competent authority from any
person, and the competent authority has submitted its report to the Central Government in accordance with sub-section

(1) of Section 20(E) of the said Act.

In exercise of the powers conferred under Clause 7(A) of Section 2 of the Railways Act, 1989 (Railway
Amendment Act, 2008), the Ministry of Railways, West Central Railway (Gati Shakti Unit, Bhopal), by its
notification dated 6 February 2025, has, with effect from the date of publication of this notification in the Gazette, i.e.,
22nd May 2025, authorized the Sub-Divisional Officer, Raisen, District Raisen, as the competent authority for the
execution of the Railway Over bridge Construction Project in place of Level Crossing No. 262 under the Special

Railway Project Bhopal-Bina Section in the district.

Now, therefore, the Central Government on receipt of the said report of the competent authority and in exercise
of the powers conferred by sub-section (1) of section 20(E) of the Railway Act. 1989, hereby declares that it has been
decided to acquire the land specified in the Schedule annexed hereto for the aforesaid purpose. And whereas, the

Central Government hereby further declares, in pursuance of sub-section (2) of section 20(E) of the said Act., that, on
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the publication of this notification in the Official Gazette, the land specified in the Schedule annexed hereto shall vest

absolutely in the Central Government, free from all encumbrances.

"Brief description of land, with or without structures, to be acquired for the construction of a railway

SCHEDULE

overbridge in place of level crossing number 262 in the State of Madhya Pradesh."

Village- Mudiyakheda , Patwari Halka No- 06 , Tehsil: Raisen , Upakhand —Sanchi, District: Raisen
S Kh Total Area | Acquired Land -
. asra i
No Name of Land Owner Numb of Land (in | Area of Land | (Agricultural/Fal Land Irrigated
umber Irri
he.) (in he.) low/Diverted) /Non-Irrigated
Rajni Pandey widow of Vinod Pandey,
Sudhanshu Pandey son of Vinod Pandey Ireigated
; rrigate

1 , Suman Pandey daughter of Vinod 36/2/2 0.607 0.054 Agrlcultural Land g
Pandey

2 Girja Pandey, wife of Jamna Pandey 36/2/1 0.700 0.060 Agricultural Land Irrigated
Sushil Pandey, Sunil Pandey, son of

3 Shivcharan alias Shivvachan (Caste — 36/2/3 1.214 0.110 Agricultural Land Irrigated
Pandey)

4 | Shamim Rais, son of Rais Waris 36/1/1/1/172 1.214 0.037 Diverted Land Irrigated
Chainsingh, Halku alias Kamar Singh,

5 Malkhan Singh, Ghanshyam, son of 36/1/5 0.914 0.080 Agricultural Land Irrigated
Bhawani
Radhabai (Share 0.099), Sushila Bai -

6 Sunita Bai (Share 0.48), daughter of 36/1/6/1 0.309 0.026 Agricultural Land Irrigated
Maniram
Chainsingh, son of Bhawani Prasad .

7| Ahirwar 36/1/6/2 0.303 0.026 Agricultural Land Irrigated
Ghanshyam, son of Bhawani Prasad .

8 Ahirwar 36/1/6/3 0.303 0.026 Agricultural Land Irrigated
Chainsingh, Halku alias Kamar Singh,

9 Malkhan Singh, Ghanshyam, son of 36/1/7 0.918 0.080 Agricultural Land Irrigated
Bhawani

10 Mehraj Khan, son of Suleman Khan, Irricated

. rrigate

resident of Vakheda Huzur 67/1/1 0.425 0.017 Agricultural Land g
Sheela Devi, wife of Udhav Singh .

U akur 67/1/2/1 2.388 0.103 Agricultural Land Irrigated
Sheela Devi, wife of Udhav Singh .

2 rhakur 68 0.125 0.015 Agricultural Land Irrigated
Vipul Rawat, son of Narendra Kumar .

3 rawat 36/1/2 1.376 0.010 Agricultural Land Irrigated
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Vipul Rawat, son of Narendra Kumar 0.005 .
A 36/1/3 1.376 Agricultural Land Irrigated
Total land area 12.172 Hec. | 0.649 Hec.

[F. No. WCR-BPL 0 GSU (GSMS)/03/2026/262]

ANUPAM AWASTHI, Chief Project Manager/Gati Shakti
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